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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0.A, 582/%4. - Dt. of Decision : 7=-10-94,
S.K. Anjanayulu : : e Applicant.

s

1. The Sub Divisional Officer,
Telecommunications, Armoor,
Nizamabad Di strict.

Nizamabad. Tt
3. The Chief General Manager,

Telecommunications, Doorsanchar
Bhavan, Hyderabad. .+ Respondents,

Counsel for the Applicant : Mr. K,Venkateswara Rao

Counssl for the Respondents : Mr. K.Bhaskara Rao,Addl.CGSC,

CORAM :

THE HON'BLE SHRI A.V. HARIDASAN : MEMBER (guaL.)

THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN.)

sel



9.(‘

0A 582/94, Dt, of Order: 7-10-~84,

(Order passed by Hon'ble Shri A.B.Gorthi,
‘ Member (A) ).

* * *

The iclaim of the applicant is for & direction to
the Respondents to re-engage him as a Casual Mazdoor under

the Telecom District tnginser, Nizamabad.

24 The applicant states that he was initially engagea-
as a Casual Mazdoor on 9-11-82 and that he worked till
31=1-85 with Qome artificial breaks, He was once again
sngaged for a paricd of 2 months from May, 1988 to June,
1988, Thereafter he was given no work., According to the
applicant he bas representad to the authorities concerned

in 1993 but uithout any success,

3. Heard counsel for both the partiss., Shri Bhaskar
Rao, lear ned standing counsel for the Respondents stat 89

that the contention of the applicant that he worked for
certain periodswith the Respondents needs to be verified.

If on verification, the avermsnts are found to be correct,

the Respondents would consider his re-engagement,

4, In view of the afafesatated, this 0.A. isd{éisposad
of at the admission stage itself, with a direction to the
Respondents to verify the facts stated in the application and
to re-engage the applicant if there is work, in preference

to freshers, Ue make it clear that for the purpose of

L~

00‘003.



re-engaging the applicart no Casual Mazdoor, who is

presently engaged need be ratrenched,

Se The Original Application is ordered accordingly.

No order as to costa,.

\L¥y
(A.B.GORTHI) (A.V.HARIDASAN)
Member (A) Member (3) 1
1
1
Y Dt, 7th Octgber, 1994 - ‘
. Dictated in Upen Couwrt, %QW44@7ﬁ1}¢&TR ’
avl/ Deputy Registrar(Judl.)
Copy tg:=-

a3

1¢ The Sub Divisional OPPicer, Telecommunications, Armoar,
Nizamabad District.
2. The Telecom District Engineer, Nizamabad,

3.} The Chief General Manager, Telecommunications, Door-
sanchar Bhavan, Hyderabad,

4, UOne copy to Sri. K.Venkateswara Rao, advocate, CAT, Hyd.
5, DOne copy to Sri. K.Bhaskara Rao, Addl. CGSC, CAT, Hyd.

6. One copy to Library, CAT, Hyd.

7o One spare copy.
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IN THE CENTR:L ADMINISTRATIVE TRIBUM:L
HYSERABAD BENCH HYDERABAD

l-/"-—
THE HON'SLE MR.LALY. HIRIDASAN @ MEMBZR(D)
AND
,(../"

, . 3
THE HON'3LE MR.R.B.GGRTHI : MEMBER(A)

NAdted: 7//0"{0“/ — . /
QRDER/JUDGHENT,

MeP</RIP/C.0 NS,

o
Q.A.ND,. C_X—Z/Q\] —
T A" (U.p o NDT— )

Admitted and Interim Jirections

Issuad.
 Allodeds | 72
‘,///5:i§gg;;#;;#;;thDiractions ész»'
DisRissed. ‘ "

.

‘Dismissad as QithdraUn. ;8P?y

Dism; sed for Defauli; bﬁz,«»*”"——‘

Re jgeted/Ordered. -
(//4Erijdar,as to costs, —" ;f




